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CEMTRAL ADNIMNISTERATIVE 1 HlBUP‘UIL, ALLAHABAD %
O:A 114/87
fara Chandra Dwivedil App licunt
Ve rsus
1
"Union of India & others [espondents. %

Hon.. Mr. JUEJ’iCE .G, Srivas l.;'-'V*‘: v.C,
Hon, Nr. K. Chayve, Adm, Nember.,

(Hon. Mr. Justice U.C. Sriwastava, V.C.)

By means of this ayplication the applicant agitated
the matter of his transfer and has prayed that the |

decree for payment of saldary from lst May, 1982 €O

20th July, 1983 , a3 per orders of Hon'hle Supreme f
Court in the interim order dated 29.11.82 and final oOrder -

as reqular U,D.C, from 1982 and be trestted ss on duty
while attendi g the criminal cases pay decreed for the

days when he was treated as absent when attends Court,

The apﬁlicent who wes working in the office of
Director, Small Industries Services Institute, Allahabed
was not allawed to join duty and mark attendence, though
he regularly came to the office and he was orally informed
by Chewkicer on 19,.,.,82 that he had been transferred to
Mecrut. Vide office order No. Part 1 28/82 the  respondents
banned the entry of the applicant in ttp office. In the
meantime the applicent was served with the transfer order.
He filed writ petiticn in the Hon'ble High Court against
the same which was dismissed by the High Court ag}nst '
which the applicant filed Sp.cial lewve Petition in Supreme

Court., The Supreme Court on 29,11.82 issued notices
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-dated 22.4.83 be granted in his favour eénd he be declared fF
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returneble within 2¥weeks and interim stay of order

of transfer on the condition that the petitioner shall
continue to remain on leave and further stay in terms of
prayer(b) of the stay application pending notice, Ultimetely
the matter came up for consideration on 22.4,.,83, although
the p-tition was dismigised but with the fillowing

observetions made by t he Supreme Court,

"The Special Leave Petition is dismissed with the
direction that the respondents may on humenitarian
grounds, considexr the feas-ibility of pesting the
petitioner in ény of their establishments preferat ly
¢t Allahabaéd failing which at Varanasi, Counsel for the
Petitioner makes a grievance that the petitioner has
not been paid arrears of his salary. Thé respondents xa

may look into the matter and do the needfull

The applicant®s grievance is that after making
representations, the salary of this pericd wes not paid
and he was not promoted on the post of U,D.C. for which
he had been making ap,  roaches and representations. So
far as the promotion is conderned, it is for the respondents
to consider the same. It is :trange that despite the
observations mace by the Supreme Court the case of the
applicant was not considered in respect of payment oOf
salary etc. In view.of the obsejvationsof Suprese Court,

it will be no longer open for the respondents to rgject
the leave that no formal lesve application waes moved by

the applicant. From one of the letters of the respondents,
which has been placed on record by the applicant (letter
No., 103f1L)/76/VEIIA/12566-67 daled 22nd/24 Jan., 83 )

by the Asstt., Director e
which hos been addressed/to the Development Commissioner,
Small Scule Industries, NMew Delhi in which the Asstt.
Director pointed out thut incumbent has got ¢ days E.L.t
80 days ji,P.L, at his crzdit as on dete. it appesrs that

all this w.s ignored.Applicsnt was toé be treated as on
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leave during that period, «s5 his leave was due and he was
entitled for the legve for that period butkkse the
respndents avoided 1it,

The respondents are direcied to 1o treat the entire
period as leave period and gfant him pay ¢nd allowances
in accordance with rules teking into consideration the

letter of Assistant Director dated 2ond/24th January, 83

" referred toc sbove and the payment shall be made to the

- applicant within 4 period of two menths from the date of

communic.tion of this order,
__No order as Lo COSts.

Yihbe r. Vice Chailrman.
Allahabhtd Dt. 30.10.,91.

Shalkeel’



